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ASSAM ACT NO IX OF 2003

(Received the assent of ,th\e: Governor on 3rd May, 2003)
RATION (AMENDMENT) ACT, 2003,

THE GUWAHATEMUNICIPAL COR]
N R i &

=

ACT
~ sfurther to amend ;the Gltwahatl Mumclpal
*Corporation Act, 19697 7

Preamble Whereas it i§'expedient further to amend Assam Act
the Guwahati i Municipal Corporation;Act, 1969, No.1 of 1973.
hereinafter réferred to as thie’ prmc1pal Act, in the
manner hereinafler appeatings;s .

Shorttitle, 1. (1

extent and

LTSRS 2@ R shachome into force ationter! T/ITA IR

Amendment 2. In the principal Actyin-Section 95 -

(i) in sub-section (1), for the words “five
thousand’;sdppearing in between the
words “exceed” and * ‘rupees”, the words |

. (\“ﬁj\ge lakhs” shall be sg?\s}iét_utgd

O ({i)n!
thousand” and “fifty thousandi: -
respectively appearing in between the
words “exceed” and-“rupees”, the words
“five lakhs” and “ften lakhs” respectively
shall be substituted ;

(iii) in the marginal note, for the words “five
thousand” and “fifty thousand”, the
words “five lakhs” and “ten lakhs”
respectively shall be substituted.

sub‘section (2);for the words “five '/t 4
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Afme““m“' b3 In the pnnclpal Act, in Sec'uon 96 -
of ¥y

Section 96. e (1) mthe margmal note er thewords “fifty
~thousand” appearmg aﬁer the words
“rupees”, > the words ;ten lakhs” shall be

substltuted

) lakhs shall be subsmutéd

(111) insub-section (2) m clause (a) for the

- Amendment . 4 . .
of N PRENNE S |
Section 97.

-words

ten thousand’, appeating in
i c{i,e’e}lihg"’ and:
lakhs shall be .

Iords “fiftys thousand’iiappeanng in:
o etween the words Yexeeeding” and
“t'}yg,l@khsf > shall be

'thousa.nd”f appeanng in etween the words

.

t ’xcecdmgygand mpees - the; words five

c' words “one

*fen ‘thousand” Shall b/ éubstituted ;

ERL T sub LsEction (I);m cl&use (c) for the
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S ; < g
by . . sed 0 o0
(ii}inclause (b), in the 6th line, for the words = . |, S ‘:leterm‘mn%h ::Jetage consuieP of the
“five thousand”, , appearing in between LR basis of s t no PrOVY Ssect'\on
the words “exceed ’and “rupees”, the ) . I’tOV"d"’d t?:mdef this S“\\)»;wisio
" words “thlrty thousand” shall be ‘e u\aﬁ‘?“mss“stax\tw'xmm&gbye—\aws
substitufed ; - 4 shafibe “‘cctoor \he rules O
g i this
(m) in clause (b)) n the last'lme for the Ofade me;e\md x 15 to PBY count
it 4y ifeny consuﬂﬂ‘;:T Cortp [?\t'\o(al ° “":ne,
( yab;tee:"consum d’c‘(t)‘v (] bye b
of foont shall B¢ T ame mant
Commission® : ipal Tax
Amendment & of Muf o 223, 0 sub-
3 = . H eC ey o]
0Se«:tmn 146. " & " appearing nncli"“\ Act, “.\n‘ﬁa“y ou\i\b”,
f > and “the et 9- 10 the ‘; @), the 1 be re'\mb““:’ e
Amen ectio i «oaid’
g : cipal Fun words
Substitution of 5 ‘Section 223 Municip® in betW ke
oy “150]“0 8. In'the prmmphl Nét Mo Saetion” 151 *the” appearing L delet
on N €
i following shallbe substiuted, namely : py” shall D
Chargeby anything ined i i
ey 151 (1) Notw g amythm‘gc contz‘l‘u‘lt?dnm. YIND D AV
inliewof . . S and “ommiissiorier ) AR OF ASSAM,
water tax in o y Vater tax under GOVERNOR
certain cases. P92 charge for
j ::mdasurqd{ quantgt)bofyyater a4 such rate
®.D. Yﬁ ot of Assar,
tot ent.

i ,‘dccupants of

oo buildings and lapds oﬁigueh areas and.
localities requiring them to get the metre

-+ installed withina: period; as may b soise
-specified by hi

" (3 The Cormtiissionermay.fix'sich charges
to bewpaid-for-waten consumed while a
metre is out of order or under repair or
the metre is hot-installedidnithe expiry
of the period specified under sub-section

_ (2)'as'may be*provided by regulation
- deterthining'the average ‘consumption of

- water on:the-basis’ of:the pressure of
- water supply; the number and size of

IR
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396 THE ASSAM GAZETTE. EXTRAORDINARY. MARCH 5. 2004 L \".; (b) Prior to six month-of filing of nomination whether
ASSAM ACT No. VIfof 2004 ’ , ~ candidate is accused in any pending case, of
(Received the assent of the Governor on 2nd March, 2004) . 1Y i offence punishable with imprisonment for a tern
THE GUWAHATI MUNICIPAL CORPORATION (AMENDMENT) . @ two years-or.more, and in which charge is frame.
ACT, 2003. - congnizance has been taken by the Court. If so,
AN . i, details thereof ; )
ACT ol (c) The assets (immovable, movable, bank balances e
further to amend the Guwahau Municipal Corporatlon Act, of a candidate and of his/her spouse-and, thal
121969, : : dependants;
Preamble dlent farther to amend ste;m - ] (d) Liabilities, if any, particularly whether there are
the Guwahati Mun1<:1pal Corporation Act, s ‘1973‘ . overdues of any public Financial Institutions
1969, hereinafter referred to as the principal ) Government dues ;
Act, in the manner hereinafter appearing ; .
It is hereby enacted in the Fifty-fourth : _ (e) The educatlonal quallﬁcatlons of candldate
ear of the Repubhc of Indla as follows - : Insertion, 3 In the Prmc1pal Act after the Fifth Schedule,
e B g e ggl‘::é"ule followmg Schedule shall be’ mserted namely :-
Short t(;ﬂe, ex- 1. (1) This Act may be called the Guwahau Municipal S e
oo™ Corporation (Ameéndment):Act, 2003.
; ’ : . L : ‘ SIXTH SCHEDULE
(2} It-shall hage thehke extent asszthﬂ‘ Pry@ncipal Act. ; : - Q Afﬁdavnt to be furmshed by candldate along with nominat
AT AR A . ‘ -paper before the Returning Officer.for election to Guwal
(3) Itshall come intoforce:at once: - . ~ . .- Municipal. . Corporation. .as - a Councill
Amendment of 2. In the principal Act, for section 46, the following section District.......icvcusie. o Ward, Now. o Nai
section 46, " shiall be'substifuted,” namely - Cif any e [ TR .
l;','Qll;Ii,ﬁ‘cation 46.. A person. shall not_be_ quahﬁed to be. chosen as.a L son/daughte
. “for Councillor- _ L
s(})ll;p_OUHCI or: -~ Coi ncillor unless- ey e s wife. of..coviiiiiiii i AZE . i i eenns yea

(i) Hisiname is’ reglsterecl agan elector m an electoral roll
for any wardin' the ¢ity, and

resident of

candidate at'the above election, do hereby solemnly aff:

(i1) Hc furnishes a declaration in the form of an Affidavit, and state on oath as tinder :-

in the format as appended in the Sixth Schedule, at the
time’ of’ f1lmg ‘iomination paper, containing the
following information, which shail be made public by
the respective returning officers by dxsplaymg a copy
of the Affidavit on the Notice Board of his office :-

(Strike out fwhlchever not applicable)

~(1) I'have in the past, been convicted 'bf a criminal offex
in the following case (s) and the details are as under :

(i) Case No.

(if) Section of the Act and descrlptxon of the offence
which convicted.

(a) Whether the candidate has been convicted/acquitted/
discharged of any criminal offence in the past and if
convicted, .whether he was punished with
imprisonment or fme R C




b
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. (iii) Date (s) of conviction.

(iv) Court (s) by which convicted, O
(v) Punishment imposed-(indicate period of imprisonmeﬁt
awarded and/or quantum of fine imposed).

(vi) Details of appeals/revision, eic. filed against above
conviction (s),

(2) ThatIhave in the past.been discharged/acquitted in the
following cases :-

(i) Section of the Act and description of the offencc with
which charged.

(i) Case No.
(ii)) Name of the Court by which acqmtted/ dlscharged
(i) Date of acqu1§tal/dlscharge; .

(v) Details of appeal(s)/ application(s) for revision/review,
if any filed against above acquittal/discharge,

(3) ThatIhave, in the period ending six months prior to the
date of filing the present nomination; been accused of
the following offences punishable with imprisonment

"with two years or miore, and in‘ which a charge has
been framed or cognizance taken by the. Court as
indicated hereunder ‘-

(Note : This excludes the cases mentioned in (1) and 2)
above) .

(1) Section of the Act and description of the offence with
which charged/cognizance taken.:

(i) .- The Court which has framed the charge/taken
cognizance :

(iii) Case No.

(iv) Date of the order of the Court frammg charge/taking
cogmzance

(v) Details of appeal(s)/apphcanon(s) for revision, etc. if

THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 5, 200
any, filed against above order framing charge/taking cognizance

(4) That I give hereinbelow the details of. the assets (Imms
...Movable, Bank balance, etc.) of myself, my spouse and depenc

A. )""De;ails of moveable assets :-

Assets in joint name indicating the extent of joint ownership w
have to be given :-

. SI.  ‘Description Self . Spouse (s) Depen- Depen- . I

No. Name(s) dent-I dent-2 den

- Name: Name: N
1 2 .3 4 _ 5 6 :
() Cash,

(ii) Deposit in Banks,
Financial Institutions
and Non-Banking
Financial Companies,

(ii1) Bonds, Debentures and
Shares in Companies.

(iv) Other Financial
Instruments, NSS;
Postal Savings, LIC
Policies, etc.

(v) Motor Vehicles (Details
of make, etc:)

(vi) Jewellery (give\
details of weight
and value),

(vii) Other assets, such
as values of clairns/
interests.

Note:-1. Dependant - here means a person substantlally dependents
income of the candidate. N
2. Value of Bonds/ShaIes/Debenturcs as'per the latest market v
Stock Exchange in respect of listed companies and as per b
the case of non listed companies should be given,

B. Details of Immovable Assets :-

(Note :-Properties in joint ownership indicating the extent of joint ow:
will also have to be indicated).
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T Amour
Sl. - Description Self  Spouse (s)  Depen- Depen-  Depen- . i — : and address of
No. Name(s)* dent-1  dent-2 dent-3 etc. SL. 7  Description Blzgkn;gi?léhcial Institution(s) Ol:;tgg
N ) Name: = Name: Namey/ Noé Department(s)
1L M2 - 3 4 s 6 7 . o 3 .
() -Agricultural Land
Location(g)

- Survey number (s)
= Extent.(Total measurement) . -
= Current market valui

N

) Loans from Financial
~ Institutions.

iy Government dues (Other
(m?tli?lvier‘.r::;lne tax and wealth
" tax) (No. Due Certificate to
- pe.enclosed:in case holding
_~ or having held-any public N

(i) Non-Agricultural Land -
- Location (s) )
- Survey number (s)
- Extent (Total measurement)
- Current market value.

office)... . . T
, o ) Incorm tax including stitchiarge ,
\ b) (i) Income tax'Inc: t year y
(iii) Buildings (Commercial and \ SR i ( (Also‘indicate the asgesszn;l;‘n ¥'1]ed.
tesidential) | . upto which income taz lr(;ount
- Location (s) Lo ’ : Give also Permanent Ac
- Survey/door number (s) Y T . Number (PAN). R
- Extent (Total measurement) ' : S - Lt S gl ed e
- Current market value. \ ’ (Also indicate tfe
\

sthienit year upto which wealth
tax retirn filed).

(iv) Houses/Apartments, etc.

- Location (s) \
- Survey /Door number (s) \
- Extent (Total measurement) j
- Current market value. \

(v) Other (Such as interest
in property).

B S \ \ \\ '\‘ . ;
(5) 1 give hereinbelow the details of an liabilities/overdues to public
financial institutions'and Government dues :- ) '

(Note :- Please give separate details for ca\qh item)
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VERIFICATION :
’1“" 2
I the deponent abovenamed, do h@rcby verify and declare that the
. Contents of this declaration are true correct to the best of my knowledge and
belief ; no part of it is false and nothing materials has been concealed
therefrom. o RN
Verified At ..occoomrmiiineesennence this the....... 0000
~ OO SOOI day of v 200
DEPONENT:
Verified befoté fhe
Place.....coocovevvinninnnns (Slgnature of Verlfymg Authonty
Date......coovenviiinnnnn. ’
Repeal 4. (1) The Guwahati Mumcxpal Corporatlon Assam
and ’ (Amendment) Ordmancc 2003, is hereby Ordinance o
_Saving. repea]ed . v Of 2003. |
(2) Notwithstanding such repeal; anythmg done-or -
any action taken under the ordinafice so repéaled
shall be deemed to have been done or-taken .

under the corresponding provisions of this Act.

M. K. DEKA ;
Commissioner & Secretaly to the Govt. of Assam
Legislative Department, Dispur.

GUWAHA’I‘I-’Printe& & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
- Assam, Guwahati-21(Ex-Gazette) No.109-500-600-5-3-2004.
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(Recerved the assent of the Gov

THE GUWAHATI MUNICIPAL fC RPORATION (AMENDMENT)

Preamble

Short title,
commence-

ment.

Amendment of
section 20.

! section 94

extentand - -

Amendment of

ASSAM ACT NO‘__ XXXV OF 2005

ACT 2005
A\N o
CACT
further to amend the Guwahati Municipal Corporation

Act, 1969

Whereas 1t is expedlent further to amend the
Guwahati Municipal Corporat1on Act, 1969; hereinafter
referred to as the prmcrpal Act m the manner
hereinafter dppearing ;' : o : :

 Itis hereby enacted in the Fifty- srxth year of
Repuohc ofIndra as follows :-. ..~

r on 7th Septernber 2005)

Assam
Actl
of 1973

“1.(1) ThisAct may be called'the Guwahatl Municipal -«

Corporation (Amendment) Act, 2005.
(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once.
2. In the principal Act, in section 20, -
* (i) in clause (iii), the words and comma "Public
Health", shall be ontitted ;

(i) after clause (v), the following new clause (vi)
shall be inserted, namely = ‘

“(vi) Public Health, Samtanon and
_Environment."; :

3. In the prmcrpa‘ Act, in section 94, the punctuation
mark ".", occurring at the end, shall be omitted and
thereafter the following shall be inserted, namely :-

"or by Public-Private-Partnership (PPP) mode or Joint
Venture."

M. K. DEKA,

Commissioner & Secy. to the Govt. of Assam,

Legislative Department, Dispur.

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,

Assam, Guwahati-21, (Ex-Gazette) No. 651 1-500-600-26-9-2005.




